
CENlRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA 1156/2004

New Delhi this the 13th day of May. 200A

Hon'ble Shri Justice V,5.Agggrwal, Chairman
Hon'ble Shhn S.A.Singh, Member (A)

Mahesh Chanri Nagar S/o Late Shri K.C.Nagar
R/o 310 j Dar i ba Ka1 an j
Chandm Chowk ,
Delhi-11OOOfi .

(By Advocate Shri Zakir Hussain)

VERSUS

1, Chief Commissioner of Income Tax
Del hi-1, C , R , Bu 1 1 d i no . Nt^w Delhi.

Applicant

2. Add 1,Commissioner of Income 1ax (Vigilace)
C,R,Bu i1d i ng, New De1h i.

5 . D . D. 0.

CIT-15, New De1h i.
Kesoonnenr.s

u K [j r K I I jRm I I

J us t i ce V.s.A g g a rwa1, Cha i rman :

The appli(.:ant faced the trial with respect to the

c)ffences riurtishable under Section 7 read witri Section 17

of the Prevention and CorruptK^n Act. The -riuh • .iudue,

Delhi acquitted the applicant on 1.9.2003. It is stated

that the State has preferred an appeal against the

acquittal in the Delhi High Court and notice has been

issued to the applicant.

2. By virtue of the present application, the

applicant prays for release of all corisequen 11 a 1

benefits and proniotion which the applicant suffered

because of the pending litigation referred to above.

.3, un this count, the applicant has already been!

submitted a representation Lo the respondents on;



kdr/

P7.2.200A addressed to Chief Commissioner of Income Tax=

It IS directed that respondent no, i would <;onsiQer the

facts and circumstances of nhe present case and pass ah

appropriate speaking order preferably within four months

from the dai-e of receipt of a certified copy of the

present order and communicate it to the applicant.

( 5 , A
Member (A)

v^.-i-AQQarwai

Cha 1 rnian


